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rder dated 2 23 .

V Heard Shri J LSupta, learned counsel
for the applicant and Shri S.BsJena, learned
Addl .Standing Counsel for the Respondents.

By £iling this Original Applicatien
under Section 19 eof the A.TsAct, 1985, the
applicant has ventilated his grievance that
although he has been offered with an alternative
jeb in pursuance of oerder dated 23.5.2003
passed by this Tribunal, he has not beén able
to take up the assignment en the greund that
the appointment is lecated at Baripada and
the remuneration offered to him is Rs.1000/-
only, which is not sufficient for his purpese.
He has furtherldisclased that he has submitted
a representation te Respondent Ne.2(Annexure-4)
ventilating his grievan¢es, which has not
yet been disposed of fmrmaily by the said
Respondent. In the aforesaid premises, we
direct Res . No.,2 to dispese of the represeg;atbm
dated 15.11.2002 (Annexure-4) of the appliéant
by a reasoned order,

With the direction made above,
we dispose of this O.A, at the admission stage
itself. No costs. '

Send copies of this Ordef)alang
with copies of this O.A.} to Respondents and
free copies of this order be handed over to

the learned counsel of both the sides.{”\/&‘




